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BEFORE THE HON'BLE NATIONAL GREEN TRIBUN
PRINCIPAL BENCH, NEW DELHI
[.A. NO. 744 OF 2025 AND L.A. NO. 173 OF 2026
IN

OA NO. 724 OF 2023

O

IN THE MATTER OF:

BITTU seesesseenes APPLICANT
VERSUS
STATE OF U.P. & ORS.

....... RESPONDENT(s)

RESPONSE TO THE 1.A NO. 744 OF 2025 AND 173 OF 2026 ON BEHALF OF DISTRICT
MAGISTRATE, GHAZIABAD IN COMPLIANCE OF THE ORDER DT. 19.03.2026 PASSED
BY THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

| m:uﬁdc'_:ﬂ
L. R@M*ﬂdﬁa.\ﬁumm.. aged about 3&. years S/o (o). MNeenen ...

presently posted as D.istr.id_.m.c%wtfmv(}\\mg;quho hereby solemnly

affirm and state on oath as under:

|. That I, the Deponent in the above captioned matter am fully conversant with
the facts of the case and is competent and authorized to swear the present

response.
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2. That I state that the contents of the response have been drafted by my counsel

on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

. That in compliance with the Hon’ble Tribunal’s directions vide order dt.

19.03.2026, ADM (Finance/ Revenue) has written letters dated 20.04.2026 to
Mines officer, Ghaziabad and RO, UPPCB and 22.04.2026 to RO, UPPCB
seeking response to I.A. 744 of 2026 and 173 of 2026 in OA 724 of 2023.

A Copy of the letter dt. 20.04.2026 has been annexed herewith as

ANNEXURE -1 .

. That response dated 27.04.2026 was provided by Mines Officer, Ghaziabad

and response dt. 28.04.2026 has been received from UPPCB.
Copies of the responses with annexures have been annexed herewith as

ANNEXURE -2 .
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Hon’ble Tribunal. It is prayed that the same be taken on record.

EPONENT

VERIFICATION

Verified at(, ]mg boad  onthis 24 day of April, 2026, that the contents

of the above affidavit from paragraphs | to 8 are believed to be true and correct

to the best of my knowledge and belief. No part of it is false and nothing

material has been concealed therefrom.

EPONENT
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a3 7 [.A. No. 744/2025 wd L.A. No. 173/2026 ¥ 17 3ifiycRa e Iuasy
M F R farme g

SWigd et & srgare #  LA. No. 744/2025 wd LA. No.
173/2026 & I H 371 fAgad 8 -

I. Response to I.A. No 744/2025 in Original Application NO. 724 of 2023; Bittu vs State of U.P.
& Ors.

1. In the present |.A., the applicant has complained about rampant illegal riverbed sand
mining by the private contractor, M/s New Panther Security Guard Services in utter
violation of EPA, 1986 and disregarding GRAP-IlIl implementation notification order
dated 11.11.2025

2. Restrictions under GRAP-1Il and GRAP-IV are notified by Commission for Air Quality and
Management (CAQM) in National Capital Region and adjoining areas (Notification
attached)

3. The said restrictions are also popularized through media and concerned organizations
need to follow the CAQM directions to reduce the level of pollution in NCR and

adjoining areas.
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4. Under Stage IlIl — ‘Severe’ Air Quality (DELHI AQI ranging between 401-450), following

guidelines has been given: -

Stage lll - ‘Severe’ Air Quality
(DELHI AQI ranging between 401-450)

Actions Agencies responsible/Implementing

Agencies

3. Close down all mining and associated | -> Chairpersons — CPCB, DPCC, SPCBs
activities in the entire NCR. (NCR).

-> District Magistrates / Deputy
Commissioners of respective districts in
NCR.

-> Commissioner of Police - Delhi and IG

/ DIG / SP of NCR towns

5. The application of GRAP is restricted to few districts of NCR region in the state of Uttar
Pradesh and no separate provision for punishment for violation of GRAP restrictions
exists under UPMMCR-2021 rules of Mining Department. However, any violation
detected is dealt as violation of EC norms and maximum available penalty is imposed.

6. It is further submitted that extraction of river-bed sand does not generate significant
amount of dust due to presence of sufficient moisture during winter season. However,
movement of vehicles has the potential for air pollution if sufficient water sprinkling is
not done at the transport routes.

7. But in compliance with CAQM directions, the enforcement of GRAP restrictions is
carried out by district administration with regional office of UPPCB as Nodal Agency.
UPPCB carries out the ban on loading and unloading sites of mined mineral pursuant to
authority present under relevant environmental laws.

8. Implementation of GRAP Stage-Ill and compliance measures: -

IDate Action Taken / Event Compliance / Observation

12.01.2017 Notification No. 118(A) issued [GRAP made applicable for identification

notifying the Graded Response Action fand control of pollution sources including
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Plan (GRAP) pursuant to the directions
of the Hon’ble Supreme Court for
mitigation of air pollution at various

levels.

mining, dust, traffic, industrial units, and

waste.

11.11.2025

GRAP Stage-III imposed due to AQI
exceeding 300 in Delhi and NCR
and associated

regions; mining

hctivities prohibited in Delhi-NCR area.

Mandatory cessation of mining activities

during GRAP-IIL

12.11.2025

convened under the
of
Ghaziabad by

Eagistrate,
egional Officer, UPPCB with all

Meeting

Chairmanship the  District

the
authorities to

concerned ensure

implementation of GRAP-III directions.

Directions issued to all stakeholders for
strict compliance of GRAP-III restrictions.

(Annexure R-1)

13.11.2025

Letter issued to M/s New Panther
Security Guard Service directing

compliance with GRAP-III restrictions.

Explicit direction to observe GRAP

restrictions related to mining and allied

activities. (Annexure R-2)

21.11.2025

Joint site inspection by Mines Officer,
Ghaziabad and RO, UPPCB conducted
at sand mining lease area of Village
Pachayera (Block-2) and sand mining

permit area of Village Nauraspur.

Mining operations found completely closed;
no machinery or sand-transport vehicles

found operational.

26.11.2025

[nspection findings communicated

vide letter confirming complete
closure of mining activities due to
GRAP Stage-III; compliance directions

reiterated.

Compliance observed during physical

inspection; warning issued for future

violations. (Annexure R-3)

Post
11.11.2025

[ransportation of ordinary sand

detected through departmental portal
during GRAP Stage-III period.

Violation of GRAP-III conditions detected.

04.12.2025

Show-cause notice issued under Rule

[nitiation of penal proceedings for violation.
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(Prevention) Rules, 2021 proposing
penalty of Rs. 50,000/-.

60(2) of the U.P. Minor Minerals [(Annexure R-4)

Reply submitted to the show-cause

notice by the Project Proponent.

07.12.2025 Reply examined and found unsatisfactory.

Maximum Penalty of Rs. 50,000/-
11.12.2025

2021.

imposed under Rule 60(2) of the U.P. [Penal action taken, penalty imposed and

Minor Minerals (Prevention) Rules, [recovered. (Annexure R-5)

9. Further pursuant to Hon’ble Tribunal direction dated 16.12.2026 highlighted as under:-

“The aspects of communication regarding imposition and withdrawal of GRAP-IIl and IV

restrictions can be looked into by the District Mining Officer, Ghaziabad who shall also be bound

to communicate, by appropriate electronic means besides written communication, about

imposition and withdrawal of GRAP-IIl & IV restrictions to all the mining lease holders in the

district who shall be bound to comply with the same and the District Mining Officer shall also

ensure compliance with GRAP - Ill and IV restrictions by making requisite field visits to the mining

lease sites”

10. Communication and Enforcement of GRAP-3 related restrictions

Date GRAP status

Communication to Project

proponent

13.12.2025 GRAP-3 & 4 enforced vide CAQM order
No. 20017/27/GRAP/2021/CAQM in

NCR and adjoining areas

1. A letter No. 917 dated
14.12.2025 by Additional District
Magistrate (F/R) was sent to the
proponent to inform about GRAP -
[Il and IV being in force (Annexure

R-6)

2. Letter was also sent on WhatsApp

on 14.12.2025.
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*Field inspection of the lease area dated 29.12.2025 was carried out by the deponent to ensure

compliance with the GRAP restrictions. Mining and associated activities were found to be closed at

the lease site. (Annexure-7)

02.01.2026 GRAP-3 & 4 restrictions were removed | 1. A letter No. 979 dated
vide CAQM order No. | 02.01.2026 by Additional District
120017/27/GRAP/2021/CAQM528DT Magistrate (F/R) was sent to the
in NCR and adjoining areas leaseholder to inform about the

same (Annexure R-8)

2. The said letter was communicated
to the proponent on WhatsApp on
02.01.2026

16.01.2026 GRAP-3 restrictions were imposed vide | 1. The order was communicated to
CAQM order No. | the proponent via WhatsApp on
120017/27/GRAP/2021/CAQM/542DT | 16.01.2025
in NCR and adjoining areas

2. A letter No. 1004 dated
17.01.2026 by Additional District
Magistrate (F/R) was sent to the
proponent to communicate the
restrictions on  Mining and
associated activities. (Annexure R-
9)
17.01.2026 GRAP-4 restrictions were imposed vide

CAQM order No.
120017/27/GRAP/2021/CAQM in NCR

and adjoining areas

*Field inspection of the lease area dated 17.01.2026 was carried out by the deponent along with

members of Joint Inter-state Task Force Members to ensure compliance with the GRAP restrictions.

Mining and associated activities were found to be closed at the lease site. (Annexure R-10)

22.01.2026

GRAP-3 restrictions were removed vide

1. The said order was communicated
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CAQM order No. | to the proponent through WhatsApp
120017/27/GRAP/2021/CAQM/545 | on 22.01.2026

DT in NCR and adjoining areas
2. A letter No. 1024 dated

22.01.2026 by Mines Officer,
Ghaziabad was sent to the
proponent to communicate the
removal of GRAP restrictions on
Mining and associated activities.

(Annexure R-11)

11. That currently GRAP restrictions under stage -lll and IV have been removed in Delhi- NCR region
but pursuant to Hon’ble Tribunal’s directions in order dated 29.01.2026, mining operation at the

lease site has been stopped and no activity is ongoing.

1. Response to I.A. No 173/2026 in Original Application NO. 724 of 2023; Bittu vs State of U.P.

& Ors.

1. In the present L.A., the applicant has sought vacation of Stay/ Restraining order dated
29.01.2026 passed by this Hon’ble Tribunal in O.A. No. 724/2023 titled as “Bittu Vs.
State of U.P. & Ors.”

2. That the applicant has been carrying out mining work at the lease site Pachayera khand-
02 after taking requisite permission from concerned authorities including CTO and EC
and executing the lease deed.

3. That the Mining department has been taking action against the leaseholder as per rules
if any violation/ non-compliance has been detected and also ensured compliance with
Hon’ble Tribunal’s order passed with respect to the said lease. The operation at the said
lease site has been completely stopped in compliance with Hon’ble Tribunal’s order
dated 29.01.2026 and office order dated 09.02.2026 (Annexure R-12)

4. That the applicant has relied upon various affidavits filed by the undersigned to further
his claims, which are a matter of record, hence not disputed.

5. That the applicant Bani Singh proprietor of New Panther Securities Limited and few

villagers of Jagatpur (PS- Burari) in letters dated 08.01.2026 and 09.01.2026 addressed
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7.

to the Mining Officer, Ghaziabad among others has complained about illegal mining in
the name of his proprietorship firm by Siddharth Kasana son of Surendra Kasana,
resident of Plot No.-4, Peepal Drive, Chhatarpur, New Delhi; Rajeev, son of Brahm Singh,
resident of Jagatpur, Delhi; Bjiendra Sharma, resident of Delhi. The imposters are using
machinery to excavate sand illegally under garb of fake license near Jagatpur/Burari at
Yamuna bank and doing transportation towards Delhi side and threatening the
applicant and sought action against the illegal miners.

(A copy of application dated 08.01.2026 and 09.01.2026 are annexed as Annexure R-
13)

That pursuant to the spot identified by the complainants, a surprise inspection at the
said site near Delhi-UP border on Delhi side of river Yamuna was carried out by Mines
Officer, Ghaziabad, ADM (F/R), Ghaziabad, Tronica City police on the intervening night of
10-11%" January 2026 and large scale excavation through machinery and transportation
through dumpers was observed at the bank of river Yamuna on Delhi side. The spot
identified was nearly 7ZKMs away from the lease site of applicant at Pachayera Khand-02.
On questioning the miners through PA system from UP side of the river about legality of
such operation, the miners started running away.

That immediate action was initiated by contacting the Delhi officials of Delhi-UP Joint
Inter-State Task Force and 03 JCB excavators found on the site were handed over to the
Chowki In-Charge of Burari police chowki. Further, a letter dated 14.01.2026 was written
by DM, Ghaziabad to DM North and North East Delhi highlighting the above incident
and requested clarification if any permit of Mining or Transportation has been granted
by Delhi authorities. Further, if illegal mining without permission is being carried out,
immediate action needs to be taken in compliance with the Hon’ble NGT orders.

(A copy of letter dated 14.01.2026 by DM Ghaziabad is annexed as Annexure R-14)
Further, a penalty of Rs. 50,000/- (deposited) for violating EC Conditions has been
imposed on the applicant and a penalty of Rs. 5,00,000/- (not yet deposited) was
imposed for mining even after accumulation of seepage water in the pit created by
mining in the lease area. That the said violation has been highlighted by the District Task
Force during site visit on 07.04.2026 in compliance with Hon’ble Tribunal order dated
19.03.2026. Remedial measures as directed by the Hon’ble Tribunal with respect to the

pit in the lease area has been taken and the said pit has been levelled out.
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(A copy of order imposing 5 lakh penalty is annexed as ANNEXURE R-15)
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and Adjoining Areas g1 GRAP ®%—3 N 8 & W=y # 23 73 et &
Fifd flecl) wowfosmRo &3 # T T SEw wWfa wava fafall ufiefud
& T 2| ’

3 aTgepT FERT fhar srar @ fé SwRied gEer 9 @vd B gd A
G Ueel 8F W @A a9 S99 9HEied aHs fafafed deera wvaa o eifim
el o §e fear o gRRad &Y a=en @ gw § uguu gy 9,
MATEE §R @1 SF alell &Ridid) & o 3y wd SeRerdl 80 |

v

gruefsranferspT (f9o /0)
MfTaTETs |

u3 ¥o U4 e SudladIgaR |
yferferfo:—
1. forenfererd, mitrararg w8k &7 AR e ot |
2. 81T @RI, Sovo wgwor fedamr &g, mirrere & g9 fdy & Ay ufYe &
79 WR | IavEe HraarE fhar s ghkEa a |
2| Jw
(f30 /0)
!



1 41 9 er) Annexure R-3

T Al
TRTIETS |
Jar #,
IEGUEEaR
AT |
93 W0~ @5 /@O0 / 202526 i 2¢ v/ 2025
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AT | 9Ed ATl @A & # P18 ) dRika Wi U9 91 &1 URdEd @xal aed A8l
g 41| Hid 9 SR 9ie WEH YSCHRG UMH YR WUe—2 9 dfe] WE 3l
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Annexure R-5

CHALLAN

(3relte @eteT TYT 4T FIA 3ANT, 3090)

Government of Uttar Pradesh

Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

|Cha||an No.: AKV250032037 Challan Date:11/

12/2025

|Assessment Year:2025-2026

Tax Period: ANNUAL

|Name of the Bank:

|Unique Id:

|Depositor Name:

Bani Singh

|Depositor Address:

Head Description Serial No.|Amount (in Rs.)
085300102010000@%311’&1’&?%@%@3#&%%@ 1 50000.00
Totals of the above heads -- 50000.00

A SUM OF Rs. 50000.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT

TRANSACTION ]-- ON HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositor Remarks->GRAP Penalty Pachayra Khand-02)

THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAFZULJA9, Scroll Date:-11/12/2025
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H GPS Map Camera

Subhanpur, Uttar Pradesh, India
-

New Subhanpur Rd, Subhanpur, Uttar Pradesh
201102, India

Lat 28.822683° Long 77.223952°

Sunday, 28/12/2025 10:07:45 PM GMT +05:30

-




F GPS Map Camera

Delhi, Delhi, India #=

Mohammadpur Rd, Tehari Dawlatpur, Delhi,
Delhi 110036, India

Lat 28.797577° Long 77.209074°

Sunday, 28/12/2025 10:27:16 PM GMT +05:30
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SWIFd fAvgd $89 SR & U= W0 917 1P 14.12.2025 BT HaH YU I,
fSraa g1 Commiission for Air Quality Management in NCR and Adjoining
Areas @& u3 wo 120017/27/GRAP/2021/CAQM feAi® 13.12.2025 # & e &

arguTerE H facetl vHoHioamRo &3 3§ GRAP woi—3 @ 4 o] {6 9 & gftewa «1fH
ST Th T TR TAKT AR Bl deblel dg fhd O & ey fad T o |

9 9wy # faTd wT & fd Commission for Air Quality Management in
NCR and Adjoining Areas @& 9 o 120017/27/GRAP/2021/CAQM/528DT
a7 02.01.2025 ERT 3FaTd HRMAT AT 2 & aciw # faeell goosmRo & # GRAP
w3 d 4 Bl fear 11 @ w_eg GRAP ®oi-3 G ar] fhd 1 R @9 9=ifed
| ifafedr gfaefea @1 SR |

3 el R fBar San © fb SR gae 9 S/ad B g4 31U &
Ucel &5 H WA dUT S99 Wit @A IfafafdEt omet wRd g Ig ghfad faa
SR f6 GRAP &3 @ 4 N 81 9 8¢ o &I 3fEay RAfd 3 W@ & wR A

I B g WA BRI 49 1T R fhar WY, afe GRAP w&—3 9 4 AN 81
3 Rafd d === /uRaed wdfbar Farfeld Ul SRl & o S090 Ug¥oT =0T qrs,
TG §RT GAETd gl & JI=id dRIArs] &1 SR |

(fao /=0)
RTATETS |

UH 0 UG T SRR |
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1. FSTeTfere ), iSaTeTe #eled @l Arex el Uit |
2. & MBI, J0W0 UgHYT =0T qrs, MG ol 39 e & |rer ufa &

GRAP w3 T 4 TN 8F & FHg ¥ U WR I 3MaeID HIIare! [bA1 S
gHfaa & | /
JRfSTeTEBRI ([0 / 710)
MIRTITETS |
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Annexure R-9

FHatay Srarfiert mivrarare
(G STHI)
U3 T&AT: 1004/Fofcio-TMiel0/2025-26 fadi®: 17.01.2026
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(USTYRS I JATER] QUS-2)
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306, YPHR fAER B! PN, AHATE |

SR faw® 3faTd HRMAT § f Commission for Air Quality Management in NCR and
and Adjoining Areas & T3 o 120017/27/GRAP/2021/CAQM1542DT f&i®16.01.2026 &1 Ty
TG0 Fx, oI GRT SfavTd FH_ran 71 § o faeet THowftodRo &3 H GRAP stage-3 @] fwam
el

IWIFd & THe H 3a7Td HRIAT § fd Commission for Air Quality Management in NCR and
Adjoining Areas & TGRIIHR GRAP stage-3 AR M TR TH T foharsil &I Ufaaiad foam
TR |

3fd: 3Mgept FAERRIT faar ST 8 f Commission for Air Quality Management in NCR and
and Adjoining Areas gRI faect! THoT o 3MRo &3 T GRAP stage-3 WW@%W 3 G
UET &5 § I Td UHTd ¥ T T Jafid Wihard §¢ fosar Sim gAfda &, syt & g’m &
3Taeh faeg AR HrdaTg! & o, fores ol 3 e STRer g |

(fdro/RTo)
|
UH Ho T4 {1 SRR |
gfafa:-
1 e, mivrraTe deied & Wex gad Uit |
2. =@, Ydd Td @HHH FeRTed, Jolo, TS, & Hex Yoy Uit |

3. &A1 IRIBRY, JoUo UGHUT I SIS, TMIATEIG Bl STARISH HRIaTe! oq U |

SRfSTasRI(fdo/RT0)
e |
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Delhi, Delhi, India &=
Bund Rd, Badarpur Majra, Burari, Delhi, Delhi 110084,

India
Lat 28.776805° Long 77.210656°
Saturday, 17/01/2026 01:23 PM GMT +05:30

- ﬂ GPS Map Camera :
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wrafera frafierlt mivmamare
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UGB 1024780110 -1MH0/2025-26 faiep: 22.01.2026
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&1 Ty T80 FY ORI §RT Commission for Air Quality Management in NCR and and
Adjoining Areas & T o 120017/27/GRAP/2021/CAQM1542DT f&ias 16.01.2026 faa
T =T & srgurer & fRceft todflosRo &3 7 GRAP stage-3 o fad o & =y eifim
SITGRM T FHET T e &) ufdraifira fisan may o |

U Y H a7 BT & fF commission for Air Quality Management in NCR and
and Adjoining Areas % T Ho 120017/27/GRAP/2021/CAQM15450T 211 22 01 2026 G
ST BT 7141 3 3 e 7 uotfioso &7 T GRAP W13 §eT T 11 8 WReg GRAP
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/ '/‘-77,,,_,}:
|

/2

T Ho ud A ITAFITRIR |

yfaferfa:-
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Annexure R-12

Fratag Srenfusr mRmrEre

e S ES SN

A BT foto /OS0-TMfA0/2025-26 feAicy .02.2026

e

g tuR fRraifeet e iy
(USTYRSE T U=TeR] WUS-2)

mio 4t &+t g Farfl- aemr s,
306, =R fAgR DleT Hf, 3l |

fawm:- Hro grTeRy wowflodto # TSI O.A No. 724/2023 Bittu Versus State of Uttar
Pradesh & Ors. H UIR AT f&HA1d 29.01.2026 & Srqurer & wwae 7|

SWRIFd fAwge 3f@mmd H1 ¢ & mues st & sFug MRwse & dedid aF
ST AW TRRRT @US-2 TM7eT Ho 2900, 297fH0, 298ff0, 3010, 302f%0, 303fo,
304170, 303, 3110, 312 fito, 3130, 3140, TwaT 8.512 Bo F Rirfies 12112021 @
11.11.2026 A% 05 I8 &1 3fdfY & ford wiigra ud fAwafed foar ma o |

T T

3Tk Ugf 7 WP Ia W U F FrEY 7 Ao =qrrery woslodlo F GG 0.4
No. 724/2023 Bittu Versus State of Uttar Pradesh & Ors. & Uif¥a 3newr f&=iies 29.01.2026
(BRI Herm, St Y F1ids 06.02.2026 1 1w §311 8, 3 fiig wo 39 Fimag a2y wia
farmar g ;

39. In view of the facts and circumstances of the case and Precautionary’
Principle embodied in Section 20 of National Green Tribunal Act 2010, respondent no.
8 is restrained from carrying out any further mining in the mining lease site till further
orders to the contrary by this Tribunal and the Director Mining and Geology, Uttar
Pradesh, the District Mining Office;, Ghaziabad, the District Magistrate, Ghaziabad and
the Commissioner of Police, Ghaziabad are directed to ensure that no mining take place
n the mining lease site and surrounding areas in Ghaziabad .”

SIRIFIIHR Hio raTerd o W fid 29.01.2026 GRI 31U Uz wigpd w4
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0.

J%lttd: 09.01.2025

3

7ol
Chief Secretary A D
Government of Uttar Pradesh //
Office at [.al Bahadur Shastri Bhawan, UP
Secretarial, Lucknow-226001 \)Z
Uttar Pradcsh

-

District Magistrate

District Ghaziabad,

Office at Colleciorate Ghaziabad,
Uttar Pradesh,

Mining Officer
Office at Colleciorate
District Ghaziabad
Uttar Pradesh

Chief Secretary

Government of NCT of Delhi
Delhi Secretariat, |.P. Estate
New Dellii-1 10002.

Sub Divisional Magistrate
Office at Burari.

Delhi.
Deputy Commissioner of Police (North)
I, Kripa MNavain Marg, Sham Nath Marg

Delhi-110054

Sub: COMPLAINT/REPRESENTATION ON BEHALF OF BANI SINGH, S/O

SHRI RAGHUNATH SINGH, PROPRIETOR OF M/S NEW PANTHER
SECURIPTY  GUARD SERVICES, AT SALASAR COMPLEX, 306,
SHANKA VAR, COLONY, KURAISHI, ALIGARH-202001 AGAINST
SIDHAK 111 KASANA SON OF SURENDER SINGH KASANA R/O FARM
HOUSE O.4, PIPAL DRIVE, CHHATARPUR FARM, NEW DELHI
FOR LLEGAL  MINING BY MISUSING THE NAME OF
PROPRIDTORSHIP OF THE COMPLAINANT AT VILLAGE
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JAGATPUI, ON THE BANK OF YAMUNA RIVER WITH THEIR
ASSOCLATES AND ANTISOCIAL ELEMENTS WITHOUT OBTAINING
ANY PUEKMISSION IN THIS REGARD BY THE COMPETENT
AUTHORITY.

Respected Sir.

L Bani Singh. S/o Shri Raghunath Singh, Proprietor of M/s New Panther
Security Guard Services, at Salasar Complex, 306, Shankar Vihar. Colony,
Ruraishi, Aligarh-202001 wants to inform the following facts for your kind
indulgence and appropriate action against the aforesaid Sidharth Kasana and his

associates
L. [t is nioier of fact that the complainant is proprietor of M/s New Panther
Security Guard Services and have been granted a lease for mining of sand in
the Yamuna River and the complainant is doing process of mining by adopting

and complying all the rules and regulation made in this regard by the

authorities.

2. That the complainant has come to know that the aforesaid Sidharth Kasana is
doing illcgal mining work in Jagatpur/Burari village and doing transportation
towards Delhi side only on 02.01.2026 when news circulated through media
inthe [ocal area as the local residents of area protested about the illegal mining
by usiie the name of proprietorship firm of the complainant and the associates
of Sidharth Kasana has also written a letter dated 20.12.2025 to SDM, Karawal
Nagar ceking to provide him passage for entering into Yamuna River.

3, That ti¢ complainant  immediately came to know that the local

residents/furiners have made a representation dated 06.01.2026 to SDM.
Office Burari, Delhi copy whereof also sent to Chairman, NGT, SDM,
Rarawal Nagar, D.M. North District, Hon'ble Lt. Governor, NCT of Delhi.
Chiel” Minister, Govt. of NCT of Delhi, SHO, P.S. Burari, Delhi as well as
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6.

SHO, ".5. Sonia Vihar, District North, Delhi and also to the higher police
officials ol Delhi regarding illegal mining work doing by said Sidharth Kasana
and hi. «:cocates in the connivance with the local police and local bodies, and
ue to said illegal manning, the crops of the farmers are being badly damages
but unforiunately no action has been taken either by police officials or by any
local bodies.

[is @ natter of fact that the complainant has no involvement with the illegal
mining being carried out by the said Sidharth Kasana or his associates and

have never given any permission or authority to use the name of firm of the

complainant and further to write any letter on behalf of the firm of the
complainant for obtaining any permission as it has tried to approach SDM,
Karawa! Nagar, Delhi, it is clear cut case of complainant that the above said

Sidharth Kasuna and his associates are misusing the firm of the complainant

and doro illegal mining at Yamuna River, Village Jagatpur, Burari, New
Delhi.

That the aforesaid Sidharth Kasana and his associates hatched a criminal
conspiiacy with each other and tried to mislead and misguide the Government
authoritics 1o obtain the permission for doing the illegal mining work at the
atores.aid auddress which is never permitted or allowed by the complainant to
use the nuwme of his firm for doing such work.

It may be noted that in this regard a writ petition bearing W.P.(C) No.

26122024 titled as Jagatpur Vikas Samiti Vs, Municipal Corporation of Delhi

and othier is pending before the Hon’ble High Court of Delhi and the Hon’ble
Fligh € oot was pleased to direct the respondents to file status report.
hereby humbly request to your good honor to investigate the matter and take

approprialc action avainst Sidharth Kasana Son of Surender Singh Kasana R/o Farm
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House No.4, Pipal Drive, Chhatarpur Farm, New Delhj for illegal mining by misusing
the name of proprictorship of the complainant at village Jagatpur, on the bank of
Yamuna river wiih their associates and antisocial elements without obtaining any
permission in this regard by the competent authority.
Yours Faithfully
& f_rf‘f?;’r

(Bani Singh),

S/o Shri Raghunath Singh,

Proprietor

M/s New Panther Security Guard Services,

At Salasar Complex, 306, Shankar Vihar, Colony.
Kuraishi, Aligarh-202001

Mob# 8533926400
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Reply on behalf of UPPCB to the I.A. No. 173/2026 (O.A. No. 724/2023) filed
by M/s New Panther Security Guard Services (Respondent No. 8) in
compliance of order dated 09.04.2026 passed by Hon’ble National Green
Tribunal.

Para wise instructions are given below:-

1. That the content of para (1) of I.A., describes the order of Hon’ble NGT
dated 29.01.2026 wherein Respondent No.8 is restrained from carrying out
any further mining in the mining lease site till further orders and being
matter of record needs no reply.

2. That in reply to content of para (2), it is submitted that on 14.02.2026
Respondent No.8 had filed Diary No0.9720/2026 in the Hon:ble Supreme
Court titled M/s New Panther Security Guard Services V/s State of Uttar
Pradesh & Ors. That the matter was heard before Hon’ble Supreme Court on
26.02.2026 wherein the Appeal is dismissed.

3. Needs no reply.

4. (a) That State level Environment Impact Assessment Authority (SEIAA)
Uttar Pradesh had issued Environmental clearance (EC) on 27.05.2021 to
M/s New Panther Security Guard Services (leased area 12.512ha).

(b) Needs no reply.
(c) That UPPCB had issued Consolidated Consent to Operate and

Authorization (CCA) under section 25 of the Water (Prevention and Control
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of Pollution) Act, 1974, section 21 of the air (Prevention and Control of

Pollution) Act, 1981, on 07.01.2023 which is valid up to 31.12.2026.

(d) Needs no reply.
(e) That it is submitted that in compliance of the order dated 22.04.2025
passed by Hon’ble NGT in O.A. No. 1003/2024 in the matter of Mr. Ashok
Kumar and ANR Vs State of U.P., a report had been filed by District
Magistrate Ghaziabad before Hon’ble Tribunal and being matter of record
needs no reply.
(f) Needs no reply.
(g) Needs no reply.
(h) That the applicant Shri Bittu had filed I.A. No. 744/2025 for issuance of
directions for immediate closure of mining activities being carried out by
Respondent No.8 in view of mandate under GRAP stage III issued by
Commission For Air Quality Management in National Capital Region and
Adjoining Areas (CAQM).
e That in view of the Air Quality Index (AQI) exceeding 300 in Delhi
and other NCR areas, the Commission for Air Quality Management in
NCR and Adjoining Areas GRAP-III was imposed by CAQM vide

letter dated 11.11.2025 under which mining and associated activities


Free Hand

Free Hand


remain prohibited in the Delhi-NCR area. Copy of letter dated
11.11.2025 is annexed as Annexure-I1

e That a joint site inspection was carried out on 21.11.2025 by the
UPPCB Ghaziabad and Mining Department at the sand mining lease
area of Village Pachayera, Block-2 and the sand mining permit area of
Village Nauraspur.

e Due to implementation of GRAP Stage III in the Delhi-NCR region,
mining operations were found to be completely closed at both the

aforesaid sand mining areas.

(1) That contents of para is not consent to UPPCB, hence needs no reply.

(j) That contents of para is not consent to UPPCB, hence needs no reply.
(k) Needs no reply.

(1) Needs no reply.

(m) Needs no reply.

(n) Needs no reply.

(o) Needs no reply.

1448


Sunil
Stamp

Rectangle

FreeText
28.04.2026


1449

Reply on behalf of UPPCB to the I.A. No. 744/2025 (O.A. No. 724/2023)
filed by M/s New Panther Security Guard Services (Respondent No. 8)
in compliance of order dated 09.04.2026 passed by Hon’ble National

Green Tribunal.

. That it is relevant to submit here that the Hon’ble Tribunal vide order dt.

29.10.2025 directed as under:

“3.List on 27.03.2026 for final hearing.

4.Pleadings may be completed before that date and if any response
/additional response is to be filed by any of the other respondents, then the
same may be filed within two months and in case any rejoinder to the same
is to be filed by the applicant, then the same be filed within next one month

b

and no further adjournment will be granted for this purpose.’

. That the present matter was last listed for hearing on 28.11.2025, wherein

the applicant had filed 1.A. No.744/2025 for issuance of directions inter-
alia for immediate closure of mining activities being carried on by
Respondent no. 8 in view of mandate under GRAP Stage III issued by
Commission for Air Quality Management in National Capital Region and
Adjoining Areas (CAQM). That the applicant had also filed I.A. No.
745/2025 for urgent listing. That the Hon’ble Tribunal vide the said order

dt. 28.11.2025 directed as under:
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“3. Even though the applicant has enclosed proof of sending of copies of
both the I.A4s. to learned Counsels for opposite parties by e-mail but copies
were not sent to Mr. Bhanwar Pal Singh Jadon and Ms. Anjali Sharma,
learned Counsels who represented respondents no. 1 to 7 and Mr. Saurabh
Rajpal and Mr. Vinay Kumar Singh, learned Counsels who represented
respondent no. 8 on the last date of hearing. Notice of both the I.As. be
issued to learned Counsels for respondents no. 1 to 7 and learned Counsels
for respondent no. 8 accordingly.

4. Mr. Bhanwar Pal Singh Jadon and Ms. Anjali Sharma have appeared
and accepted notice on behalf of respondents no. 1 to 7 and Mr. Saurabh
Rajpal, learned Counsel has appeared and accepted notice on behalf of
respondent no. 8.

5. We have heard learned counsels for the parties with respect to 1.A. No.
745/2025 for urgent listing/early hearing.

6. In view of the facts and circumstances of the case and reasons
mentioned, 1.A. No. 745/2025 for urgent listing/early hearing is allowed
and O.A. No. 724/2023 is preponed to 16.12.2025.

7. Reply to 1.A. No. 744/2025 may be filed by respondents no. 1 to 7 and
respondent no. 8 respectively.

8. List on 16.12.2025 for hearing on 1.A. No. 744/2025.”
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I. IMPLEMENTATION OF GRAP STAGE-III AND

COMPLIANCE MEASURES

3. That in pursuance of the directions of the Hon’ble Supreme Court, the

Central Government, vide Notification No. 118(A) dated 12.01.2017, has
notified the Graded Response Action Plan (GRAP) for mitigation of air
pollution at various levels. For effective implementation of GRAP and for
controlling other contributing factors of air pollution, concerned
departments have been directed to identify sources such as dust, soil,
traffic, industrial units, agricultural and other waste, and other pollution-
generating sources in the region, and to prepare an action plan and take
necessary action accordingly. That in view of the Air Quality Index (AQI)
exceeding 300 in Delhi and other NCR areas, the Commission for Air
Quality Management in NCR and Adjoining Areas, GRAP-3 was imposed
by CAQM vide letter dated 11.11.2025, under which mining and
associated activities remain prohibited in the Delhi-NCR area, under which
mining and associated activities remain prohibited in the Delhi-NCR area.
Pursuant to the said order, a meeting was convened by the Regional
Officer, UPPCB, with all the concerned authorities under the

Chairmanship of the District Magistrate, Ghaziabad on 12.11.2025.
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II. JOINT INSPECTION BY UPPCB AND MINING

DEPARTMENT

4. That a joint site inspection was carried out on 21.11.2025 by the U.P.
Pollution Control Board, Ghaziabad and the Mining Department at the
sand mining lease area of Village Pachayera, Block—2 and the sand

mining permit area of Village Nauraspur.

5. That the findings of the said inspection:

e Due to the implementation of GRAP Stage—III in the Delhi-NCR
region, mining operations were found to be completely closed at
both the aforesaid sand mining areas.

e No operational machinery or vehicles transporting sand were found
at the sites.

e The representatives of the sand mining leaseholder of Village
Pachayera, Block—2 and the sand mining permit holder of Village
Nauraspur, who were present at the site, were directed to keep
themselves updated at their own level regarding the prevailing status
of implementation and withdrawal of GRAP Stage—III and Stage—
IV and to ensure complete stoppage of mining activities

accordingly.
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e It was further informed that if mining or transportation activities are
found to be operational during the implementation of GRAP Stage—
[T or Stage—IV, action shall be taken by the U.P. Pollution Control
Board, Ghaziabad under the relevant rules.

Photos of the said inspection are attached with the inspection

report.

6. That further it is submitted that in compliance with the order dated
04.08.2025 passed by the Hon’ble Supreme Court in Civil Appeal Nos.
757-760/2013 (Delhi Pollution Control Committee vs. Lodhi Property
Company Limited), further action by the UPPCB for imposition of
environmental compensation against the guilty industries/institutions, etc.,
will be possible only after the Union of India frames the requisite rules and

regulations.
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